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Thursday, this the 6" day of March, 2014
CORAM

- Hon'ble Mr Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A292013

I. . C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

o

1.P.Latheef

S/o Atteka _

Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 Applicants

(By A_dVocatc: Mr.Shabu Sreedharan)

<

Versus

[ Union Territory of ILakshadweep repfesented by
the Administrator, Kavarathi Island-682 555

2. The Dircctor of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

(OS]

The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558




The Executive Officer - | | S .
Vill age. (Dweep) Panchayath -

; Klltan Island Union Temtory of L akshadweep 682 558

The: Prmupal
Govemment gemol Secondary School

-Klltan Isl dnd

Umon Fexrltory of Lakshadweep-682 558. Respondents

(By Advo_cate: (Mr S.Radhakrishnan (R1,2 & 5)

Q)

(Mr.R.Ramdas (R3)
0OA 67/2013

Seedikoya.M.,

S/0 Abbosala (oya

Malayattiyoda, Kiltan Island

Uni_dn Territory of Lakshadweep-682 558.

| Maxsha I

S/o KIddVU Komalam
T henakkal House Kiltan Island
_Un_leI"]‘iI_ erritory of Lakshadweep-682 558.

Abdulla AP,
S/o Khalid

Alimapura, Kiltan Island
Umon Temtmy of Lakshadweep-682 558.

Ra71 ERE

it :}y of L akshadweep 682 558.

Sayed Muhammed ‘Koya C.H.

S/o, Muthukoya

Chamayath House, Kiltan Island

Union Territory of Lakshadweep-682 558.

Rafeek Khari H.M.
'S/o /\bdul Rehman
Aliyar Housc Kiltan Island
Umon Iemtory of LLakshadweep-682 558. ' Applicants

(By Advoc 3\ M’l;i\b‘jhabu Sreedharan)

Versus




I Umon Terl 1tory of Lakshadweep represented by
tlﬁe dmmlstratm Kavarathl Island-682 555

- tor of Panchayath
_Umon 'errltory of Lakshadweep
Kav,. h'i'Island 682 555

3. T he Chalrperson :
Village (Dweep) Panchayath
K:]tan sland Union Territory of Lakshadweep-682 558

4. T h@ Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Umon Terx 1t01y of Lakshadweep-682 558 - Respondents

(By Advocate (M1 S. Radhaknshnan (R1,2& 4)
3. OA 87/20]3
| Abdul Salam PP, age 43

9/0 %aldmuhammed

Puthlyapura Kiltan Island
Lakshadweep

Applicants

Versus

I, 'l he Admlmstrator

Umon Territory of Lakshadweep
Kavaratht 682 555

,fD.nectm Department of Science & Technology

. i

[‘Jalg adweep Administration,
< I nd 682 555

K=_ an: sland; 'Lakshadweep 682 558

4. 1 he Chaupelson Village (Dweep) Panchayath : :
Klltan Island Lakshadweep-682 558 Respondents



ISR
: ks

(Mr.R.Ramdas — R4)

RONTEITES

I

\/Iuthukoya T P
Sko Kidave Haji
Thnuvathapma Kiltan, Lakshadweep.

‘ Sallh P I
S/o Iblahlm Hayji
Pandala Klltan Lakshadweep.

| Yacoob P K
S/o Subair, A
Punndkkad Kiitan, Lakshadweep

Al)fMOhammed
S/o ‘Attaka Aliyar, Kiltan, Lakshadweep.

' Kunhlkoya AP
- S/o Sayed Muhammed P.K.
/\?rakkalapura I(lltan Lakshadweep.

Klfl an" Lak%hadweep . Applicants

(By Adyo a‘t,é‘:.st.Da-isy I Daniel)

Versus



f".'*

q |

| "The: Administrator :
Union Territory of Lakshadweep
Kavalathl 682 555

2 Ihc Chanperson
Vil lage (Dweep) Panchayath
Klltan 682 558 '
3. -"I_ he_ _Empl‘qyment Officer
- Kavarathi, Lakshadweep-682 555
4. Director of Panchayath
Department of Panchayath
Kavarathi — 682 555
5. The Executive Officer »
Village (Dweep) Panchayat, Kiltan — 682 558
6. l‘iOvl‘bl:i(,‘U]tUIdl Assistant
V1 age (Dweep) Panchayat, Kiltan-682 558.
(By Advoc ’1M_r..S-‘.Radhalmshnan-Rl,3,4&5)
5. .idi3
I Asaduua K.C.
S/o Yousuff
Kanmchetta Klltan Island
UF of La kshdadwcep 682 558
2. Kunhl M
S/o; A;npul<oya
; dweep-682 558
3. -
_S: Mohammed
Koma lam; K]ltan Island
Ur" fLa<shdadweep 682 558
4, °Sa]eem P P
S/o Hamsa .
Puthenpula Kiltan Island
UT_Qf}Lalgshdadweep 682 558
5. |

] ‘K'iltan Island
hdadweep-682 558

Respondents



e foarpre bt Fd inth
G RS gl
b

7. Abdul Kasun P.V.
S76. Muneel .
Pentamvell Kiltan Island _
UT o_FLakshdadweep -682 558. . Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

l. L:Jﬁi_on Territory of Lakshadweep represented by
he Adxnihistx*atbr Kavarathi Island-682 555

2. Thc Dnectox of Panchayath
Umon I"emtoxy of Lakshadweep
Kavalathn Island 682 555

3. Fhe Chanperson
Vlllage (Dweep) Panchayath
Klltan Island Union Territory of Lakshadweep-682 558

4 TheB xccutlve Officer .
VlllagL (Dweep) Panchayath
Knltan lsland Umon Territory of Lakshadweep 682 558

5. The nvnonmcm Warden
-paiitiment of:Environment and Forest
fice, Kiltan Island
Umon lerr1t01y of Lakshadweep-682 558. - Respondents

-~

(By Advocate ] (MI S.Radhakrishnan (R1,2,4°& 5)
6. OA 137/20]3
I Jalaludheen K K.

S/o0 Shaik’ Poovalap
Poovaldp Hou§c Kiltan Island,




4. e AmeelallAP :
S/o Syed Mohammed -

_Axakalapma House, Kiltan Island
uT QfL.akshadw,eep -682 558.

- 5. Ismail T

S/o Yusuf

Tholiyoda House, Kiltan Island,
UT ofLakshadweep-682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed
Kanjipura House, Kiltan [sland,
UI ofI_ akshadweep 682 558.

7. Kasnmkoya C. H.
S/o Muthukoya
Ammipura House, Kiltan Island,
° Ul of akshadweep 682 558. Applicants

(By chvé'céte‘f.ﬂn\’/[‘g:‘.zsghabu Sreedharan)

Versus

.ry of Lakshadweep represented by

2. 1 he .Dne:ctox of Panchayath
Umon ’l err 1t01y of Lakshadweep

3.

4,

5. ihe Assistarit anmecx
' Electncal Sub Division
Klltan lsland ‘
Umon T emtoxy of L akshadweep 682 558. Respondents




7, OAmuwm |

L. Sadakathulla A age 38
- S/oKunhi, Ahammed
Ajnad House Klltan Island
I akshadweep

2. Naralulla P. T age 26
Slo Kunhl
Palllthlthlyoda House I(lltan Island
L akshadweep

(ByAdvocate Ms Dalsy Daniel)
Versus
|, = 1he /\dmlnlsllatm

Umon “erritory of Lakshadweep
Kavalath;-_,682'555.

2. Thé Chanpe;son

(OS]

Jepz i 'ent o‘fPanchayath
Kaval ath1 682 558

(By Advocatc I\/h S Radhakmhnan (R1& 31)

&"OANouymm

P P. Havvabl W/o Abdul Salam
« L aboulex Agncultutal Department,
Agatl Island ¢siding at Pallipuram House,
‘ of Lakshadweep,

. The .'Dneétoi({o:f Agriculture
Union Terr 1101y of Lakshadweep
Kavaxam Island - 682 555.

Applicants

. Respondents

Applicant



(By Advocalc Mr‘

9.
I P
Ku; |yath1yoda House
Kiltan Island.
2. C.P.Firoz
Chemmanam Palli House
Kalpeni Island.
3. K.P. Clﬁegiyakoya
Karuppathapura House,
Kgl_penni lf;s‘la‘h‘d.
4‘ i
Pakl(lpma'-HOuse
Ka pem Island
5.
Alikome House
K;ltan Island
6. - ] Naseema
°Aynapuxa Housc
; Island. Applicants =~
(By Advo “B: Gangesh)
sus
l. ‘ of,
(\dmmlstxatl_ of the Union Territory
of Lakshadweep, Kavarathi — 682 555.
2. TThe Dnector (Selwces)
/\dmmlstratlon of the Union Territory
ofLakshadweep (Secretariat),
I§ayaratt1 . 682 555.
3. . nvironment of Forests

If}é.‘Adlnih'i,slfr_ato.r , |
Union Territory of Lakshadweep
Kavaraltt Island - 682 555. Respondents

adhakrlshnan)

ary-of' Lakshadweep, A
682 555. , Respondents
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(By Advocate M1 S Radhaknshnan)

10. o A ',o, 268/2()13

2. M Mansoor
S/o. Late A.C: Mohammed Jalaluddin
.Bharkath Manzil
Agati Island, Union Territory ~ :
Lakshadweep : Applicants

(By Ac}voca,te: Mr. GrashiouséKuriakos'e)
Versus
I ] he Admmlstrator

Umdn .feil ritory of Lakshadweep,
Kavalathl 682 555.

2. The DlIeCtOI of Panchayath
Dcparlmcnl ofPanchayath
Kavalaul—= &

3. Du'e'clofoft rence and Technology
and NVALO] t

irector (Labour & Employment)
Kéviafrarhi;;—*ég 955.

Booe ol :
5. Special Officer
V]llage (Dweep Panchayat Agatti) — 682 558. Respondents

(By Advocate M. S Radhakrlshnan)

[, ()A269/2013 |

Ahammed Bashe‘ ,age 32
S/o T Yo -
Arakalf an Island,
Lakshef; Applicant

(By Ad ycate: M "fs'h;i:ous Kuriakose)
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"~ Versus

2. e ighé:‘Chairpegifi%dh'
Village (Dweep) Panchayath
Kiltan-682 558

3. The Em;ﬁlbynﬁént Officer

Kavarathi, Lakshadweep-682 555.

4. Director of_Iséndhayath
Départment of Panchayath
Kavarathi -682 555

5. ’I_;‘:h'elziéxle:éutive: Officer
Village (Dweep) Panchayath
Kiltan-682 558

6. ‘I-Zﬂ'om'cﬁlltural'Aésistant
. Vlllage(Dweep) Panchayat,

(By Advacate: - (Mir.S.Radhakrishnan (R1,3 & 6)

Respondents

Applicant



Respondents

Vallomkadlyodu
Kiltan Island, L:akshadweep

D

2, 4Sayed Badqsh"a‘ Muhideen S.V.

Shahar Ban Vilas House .

Chetlat L ‘ Applicants
(By Advocate Mr Grashlous Kuriakose, Sr. & Ms. Daisy | Daniel)

Versus

’dmilmstrator
1akshadweep, Kavarathi-682 555,

2. Dnectol
Sciénce & Technology
‘Chétlat-682»556 |

3. Dn cctor of Panchayath

5. Addl. Sub DlVlSlonal Officer
Chetlat 682 556

6. Jumox Scnentlﬁc Officer
Chetlat 682 556.

7.

< bé;‘.i'_aithi-682 555. - Respondents

Adhakrishnan-R 1-3 & 5-7)




Poodyem House
Kalpeni Island.

3. "A*.'T?'.:Ahvadabif 3
Athanam Thottam House
Kalpeni Island;

4. P.pP. Sulalkha
Puthlya Pandaram House -
'Kalpem Island

5. C. P Noouehan _
Chemmanam Palll House
Kalpeni Island.,

6  AJK. Beebi
' Axakkalar House
Kalpem Island

7. M p. Mohammed
Mulllpuxa House
Kal em lsland Applicants

(By Adv K.B. Gangesh)
Versus

l. ThciAdmmlstrator

éfLakshad\'Neep, Kavarathi — 682 555.

2. Fhe Dnector (Services)

Admmlstxatlon of the Umon Femtory

Respondents

Sy ‘
(By f\d{\{déé}té: Mr. S. Radhakrishnan)



15.  OA300/2013

I B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island. '

2. "B.Ahammed, age 43
S/o0 Mohammed, Bakakada House-
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

L2

4. P.P.FHassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island. ‘

0. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
JAndrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

o0

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott [sland.

9. T.P.Shamsuddeen, age 30,
S/0 Kunhi Koya, Thattampokkada House,
Andrott Island. '

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l.  P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
= Andrott Island.

12, AlJamal, age 48, _
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



o | 8

13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23,

24,

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

L..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age .42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott [sland.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

= A.Kunhi Seethi, age S1,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Blyyada
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K. K.Kunhibi, age 52,
S/0 Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
. Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P. Moosathada
Androu Island.

K. C Mohammed Hussain, age 39,
S/o. Sayeed Ismail, Kannichetta,
Ar;dllott Istand.

P‘.P.lHamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27,

28.

29.

30,

LI
o

33.

34.

35.

M.P Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41, '
S/o Abdul Khader K Perumpally House,
Andrott Island.

>.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

i H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott [sland.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K Mohammed Basheer, age 34,
S/o Aboosala U.K. Kumhathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
* Andrott Island.

A,Résheed Khan, age 39,

K Abdul Salam, age 33, .
9/0 Muthukoya Kannathimmada House,
Andrott Island.

K_K.Anwar Hussain ,age 31
S/o Koya V., Kerakkada House,
Andrott Is land



38.

39.

40.

41.

42.

44,

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
‘S/o Basheer, Kakachiyapura House,
Andrott Island. '

Basheer Karakunnel, age 41, '
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott [sland.

“P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

‘M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M,‘C‘.l_jlammedathbi, age 37,
D/o-Y.ousaf, Mylachetta House,
Andrott [sland.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
‘Andrott Island.

Guhar Madeena Beegumb, age 37,
D/o;Mohammed B, Aliyathara House,

"‘Andr&l Island.

{K.Bookunhi Koya, age 36,
S'['é Ydcoob, Kolikkatt House,
Androft Island.

l;(.:D'e'r_.‘:vesh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

- (By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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I. The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

N

3. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

EeN

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

wn

Faisal Ameen
S/o-Pookoya N
Achammada House, Androth.

6. Moh.alijmed Shamsheer M.K.
-S/0 Bathesha U.P.
Mayamkkada House, Androth.

7. Mohammed Asker-
S/o Seethi A ,
Aliyathara House, Androth.

8. No'}trj‘ézli{ak'han M.K.
Sto;Sued Koya
rainkakkada House, Androth

9.  Nohammed Kasim P.P.
S::/Q}Kj:dave, Palathupra House, Androth

10, Abdtyf Akbar
S/ Subair _
‘Pandath Puthiya Pura House, Androth

1. Mujeeb Rahman
=S/o Tbrahim .
Aliyathara House, Androth -

‘:"T.
Sim Koya
athi House, Androth




- @
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13. ° Mohaihmed Hassan

14.

15.

16.

17.

18.

19.

S/o0 Kunhi Koya ;,
Ayenamada House, Androth

Mo_h,a{nmed Abdusalam T
S/o Abusala v
Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K.

Poodamkakkada House, Androth

Muhammed Kassim

- S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth -

I\;/Ivuharih_med Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth. |
al

(By Ad_;\;foq?at)e: Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents
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(\)

“ ';. ,2‘-,0 U

7

0A'301/2013

Auakoya T.V, age 44
S/o Koya: Thankgdl T,
Thailath: Vahyakkattu
Androth Island

Sayiecd Koya gage 43

- Slo KoyaKidave, Allyathara House,

Androth Island.

Mohammed, age 54
S/0 Shaban, Biriyammada House
Androth Island.

Yousaf, age 60
S/o /\hammed Kandalath House,
/\ndloth 1sland

MuJecE Rehman age 35
S/o. Koya Kaxachetta House,
/\ndloth Island |

/\bdul Nasa1 age 38
b/o Nalla Koya Kunnashada House,

‘ /\nd1oLh Isiand

Mohammcd Basheer age 37
S/o Yacoob Allyathala House,
/\ndmth I%land

Pookoya ag 454:
S/o- Koyamma Mayampokada House,
/\ndlolh Island

\Toufal agje 43
- Slo. Koyamma Koya Thacher1 House,
/\ndtolh Island




16.

17.

| 19.
20.
2t
22.
23,

24.

Pa)

Hassan age 30
12, ecn

, l(adlyammada House |

, Rafee< age 4l
Y} ,ommabl Bllutheth House,
And1 oth Island '

.Jalal age 37

S/o Kunmseedh1 Palathupura House, -
AndrothIsland. i :

. Farook age 49

9/0 Koyamma, Pochalam House,
Andlo‘m Is and

_A dul'.!Hassan age 51

N 'bdul.Khader Karéchetta House
Androth Isl :

Koya age 48

’ S/o Sayeed Mohammed Thacheri Moosathada House, '
/\ndlolh Is]and

Basheu age 47
9/0 deave Moodampura House,

"m age 42
kakem Pura House

Andbl oth Island |

Mohammed nyaudden age 33
.S/o Sa,yccd Mohammed Neclathupura House

R dad Beebiﬁé?ﬁiage 46 o



25.
26.
27.
28.
29.
30.
3 1‘.‘
32. |
33.
34.

35.

Slo Sayeed Mohamme‘

fKunnashada House, |
/\ndnoth lsland '

: C;afoo age 41

Slo. Fhangu Koya Péntamvell House
Andlolh Island

Slddceque I age 43
S/o Kidave, Modlyothada House,
Andxoth Island

Shanavas ” age 33
S/o KUI’ll‘ll Koya Pochalam House,
Andxoth Island

age SOn
llyathara House,

anakar House

9/0 Ham7a Koya Aliyathara House,
A droth Isla:d_.',;‘

' q‘dljfc;j{l%‘l-sl‘a‘



‘3_7.
38.
39,
- 40.

41,

Kunh]seethl age 47

23

Mohammed Sa cem, age 33
Slo- Koyamma Kanmpura House,
Andloth Island

Shamsuddcen age 33

 S/o'Abdul Kader Bellchetta House

Andl oth I%land

S/o Aboo Sala Lavanakkal House,

' /\ndloth lsland

Yacoob age 45 |
S/o Sdmddeen Kunnashada House,

' 'Andl oth Island

Abdul Jabbax age 38
S/o Sayeed Mohammed, Kanmchetta House

: /\ndlolh I%Iand

Jamal age 41 .
S/o ay Ed Bukau Bldumkattu Bllutheth House,

42. - §

5
44;
45,
s N

47.

Sho, Yousaf‘

| SadeBeegum age 29

'I/o \Iallakoya Lavanakkal House,

Iqbal agc 42

ﬁdaram House '
/\ndloth sland,v';;,




49.

50.

51

53.

54.

55.

56.

57.

58.

59.

Ilassan age )9
S/o Sayeed Bukau Mathalapma House,
/\nuolh ]sland

I\/Iohammcd Salcc’m age 38
S$/0 Yousaf T haxlath IIou%e
/\ndloth_]sland '

M()hdmmcd\/Iusthdfa ‘age 36
S/o | Pookoya \Icgjanmada House,
Androth Island.

Koya, age 36 ,
S/o Attakoya, Mathil House,
Androth"lsland}

Kamil, age 41
S/o Muthu Koya, Palathupura lIousc

v /\ndloth Isldnd.

/\911 dgc 30 :
S/ ‘Luhl KOya [Lavanakkal House,

' z};\ndlolh Island

S'a’l«aiiya dgé 32
S$/o Muthukoya, Bilutheth House,
/\nuoth ]%]dnd

Sallh ‘age >7
S/o Kumkoya /\yndmada House,
/\ndmth Island

-Rdhlmthul]a ag,c 39

S/o Slddccquc B1lutheth IIousc
/\ndloth l%land_ ’

\40hammcd /\slam Naser, ag)e 40
S/o Sayccd Mohammcd Palhyet House,
/‘\ndxotl Islcmd ‘

Savccd Mohammed age 42
S/o Kasimi, /\chadapmakaltu House
/\ndl()th leand

/\nval Hussam age 29
_'ookoya Kunnashada House




63.
64.
6'5., 
66.
6.
68.
69. i

- 70.

S/o Aboo Sala

1; ; Pelumpalh House

Andxoth Island

MUJ@Cb Rehman age 37
S/o.Sayeed Buhan Karakunnel I—Iouse

- Androth Is]and

Noufel K, a:gc 33

' S/o Nattaya Koya Cheriyadam House

Shamsu Shumoos age 34
Slo Cherlyakoya M, Pentamwlapura House
Andloth Island

Mohamm’ bd;ul _N"a-s'er, age 308 |

@/oikunhlsetlul .Pelumpalll House

) Andloth Island

Rlyas, agc 29

?p@d'afhu Lavenakkan House



72.

73.

74.

75,

76.

77.

78.

79. M

&0.

81.

3.

S SN

26

'Q/O'Pdokuttyl\/l Ma ;I_—Touse

Andloth Island

| 'Mohammed IIassan 5,_,alge 37

S/o. Sayccd Moham'n ed, Achammada House
/\ndxo h,Island

Shamsudeen | ége 32
S/o: Muthu Koya K. Nella1 House
Andloth Island .

Mohammed Naseer age 28
S/o Muhammed, Pentamvellpura House
/\ndloth Island

Raulath Beegum age 29
S/o lhangakoya Arathupura House
/\ndloth I%land

Fathahuddeen dge 38

i Ahamin; diya Jabalpuxa House
Andloth Island



84. Auakoya, aged9
,S/o Yacoob Ahyathara House

thiyapura House

86. ] .ahulld dg,c 34
S/o Sayeed Mohammed Pa]hyett House
- /\ndxoth %land ~

87. Bathm agc 55'
T hachcn Moosathal a
/\ndloth I%Iand

88. \/]011animcd Faiook age 33
S/o. Nallakoya, C.L., Tharampalli Makket House
. /\ndxoth Island

89.

90. Salccm ageBl
. b/o beethl I<a1a1<unnel House
/\nchoth Island

91, \/Iohammed Kas_lm age 33

92.
.Lavanakka] House

Mohamme ’sSain, age 41
S/o Sayccd IS‘hlall Kandalath House
/\ndloth Is]and :

93,

94, Sabn I\hcm age 33
- S/o l\oyamn‘]akoya "Thattampokkada lIou%e
- /\nd ‘oth Islandw .

95. | ,
kari, Podamkakkada House




e o e

97.

R e LA
. _rl.v"t‘ i . .."<‘n"
28

96. o
dayakkal House

cl ) 11 House

98. Mohammed Musthafa' age 42
- E dayakkal House - .. o
' /\ndloth Island

99 Navas age 25

S/o Hussain; Thahua Man21l .
' /\ndxoth Island '

100.

101. Hdssan age 33

Slo Seethl M, Lavanakal House |

/\ndmth sland

. o0 :Ll" :

102.. Mohammcd Basheel age 42
' 9/0 Yousaf Nellal House

103.

104, Z |
@/o Kndave K Palllat House
/\ndmth Is and

105, Muthu Koya,, age 39

106. i

107. .'




109.

110.

113,

114,

116.
117.

118.

,29.

Ubaldulla age 29 o
Slo Sathar Kanmpura House
/\ndloth Island :

Iala] age 49 .
Slo YousafP Moodampula House
/\ndloth sland :

Kldavu agje 55
S/o Indeen M. Bnlyammada I—Iouse
Al’ldl()lh Island

Kndavu age 59

_ %/o Iuab \/Iekkatllouse

/\nd;oth Island

Mohammed Salahudheen age 26
S/o Koya T'P., Kandeth House
/\nd oth Iq]and

@/o Janﬂal "Mayompokkada House
/\ndlolh Island

/\b‘d‘ul Gafoor ‘agé 28 .
S/o Nallakoya T, Bappath]yoda IIouse

: /\ndloth Island..

Mohammcd Yathlya Khan, age 23
S/o Ba" 1K , Mathil House

Kunmkoya Jage?BS
g/o Ahmcd Ponmkam House
/\ndloth Island



121,

124.

125.

128,

129.

v /\ndloth Island

Lamul bld age 4]
Slo; /\sgamal N. P Kandalath House
/\ndloth Island

\/[ohammed dge 50
S/o: Abdul Khadel Kaval Chetta House,

Slo’ Sndd1que,§.Kunnaw ada a:"House
/\ndloth Is]and ' '

Mohammcd Aboo Sélih age 37
S/o Musthafa, /\mmelam House,
/\ndloth ]sland

Ko&a age 37 »
S/o Sayeed Mohammed, Lavanakkal House,

/\ndloth lsland

Mohammed Rafeek C. P age 38

| S/o gay‘ccd Chenkka] Puthlyapmam

' me {afeek age 40
§/o=‘U‘kkas"‘,Bl'l;utheth House,
/\ndroth slan

Mukbccl age 28
S/o, Malccd L, Pelumpa]ll House,
/\ndloth Island

Rashced (han agc 33
S/o Kidave A, Bwyadachctta House,

S/ am 'K.P Bappathlyoda House
/\ndloth Is[and

\/Iohdnnncd Kasxm age 30
o:Na lliji.*;"__Kennashada House,




132.
o

| 2134}
s,
- 1.36.

137,

130,
140,
141,

142.

143,

,age 38"
Kandalath House,

T M age 38
ly Makket House, '

- S/o Kldave Poovadakkattu House,

Andloth Island

Mohammed Saleem age 31

: "9/0 Hassan Kunm Keylyoda House

/\I‘lleth Island

Koyamma agje 47 4
S/o, Aboo Saleh' Kavalchetta House,

/\hd;oth Islandh' :

/\bdul A7eez Khan age 41

S/o Mohammed Blrayammada House,

_/\ndnolh Is]and

Sham‘ d.ddeen age 32

M1 P Pazhayakamkattu House,

;‘age 33
’:a';'?jiAmmelam House,

At melam I—Iouse



1423.'
| ,145'5‘.
1 46.
147,
148.

- 149.

151,

152.

154.

155, §¢

Mohammed qbal age 38
S/o Nallakoya Pexumpally House,
Androth ls]and

Pookunm age 56

_ b/o YousaflIay Bappathlyoda House,

'/\nd.lt'oth Islé d .

Chcnyakoya dge 36
S/o Kunmkoyd P , Thacheri House,
/\I’lle[h Islcmd

| Naseemudheen K S P., age 28

S/o Abdu,] IKhader T Karachetta Sarommapura House

Klinchall House,

;koy; ; "Kohkkattu Naduvilkam House,

sas
KX a, Ahyathala House



33

157.

Andl oth Island: 5

158. Bashcel age: _O
’ Sho’ Sayecd K:, Kun=n7
Andloth Island

sh‘ada House,

159.. Mohammed I<u1a13h1 age 25 7
- Slo. Sayeed Mohammed Karakunnel House,
- '/\ndloth I%land ' |

160. énaJ dgc 47
S/o-Kidave K Kunnumpura House,

E Anc 1olh lsland

161. Mohammcd Raf"l age 31
S/o Ham/a Koya K. , Pathummapura House,

163.

164. @aJced Mohammed age 54
§/ovK1davu Poovadakkattu House

165 B R _
‘Thach_eri House,

166.
. ; Y&;‘P-a Thacheri House,
Andloth I% ::nd T

"167. Yakoob dgc 40 |
S/o. Kldavu K Ammelam House,
: A‘l.d¥-9,1h Islal




S Bt tepiaby, - .
St B

B

168. ,Mohammed R. _fe‘c age 42
Slo Koyammakoya Mayampokkada IIouse
Andxoth Island

169.

’

170.

/\Andloth Island
171. Mohammed Kasnn age 46

S/o Yousaf, Bappathlyoda Houbse
/\ndxoth Island

172. Kadcqa achl
D/o Kidave K T hachcn House,

/\ndxoth Island

173. \/]ullabl aoc ?4

174.

175, At Akbal K. iage 25
Slo Chcnydkoya Kannathimada,
/\ndlolh Island,

176.

Applicants

Versus

1. ;:T /\dmlm%tt tor
/\dmmmtxahon ofthe UT of Lakshadweep
Kavcnclthl;6“82‘555 |




(By Ad%’cate?'Mx-.-

17.

: /\m-ml lsland

\ A'a-dhakrlshnan)

OA 302/201 3

Jaffer, age 35
S/o Babu;an Pannethechelta House
Amlm lsland

S/o /\uakoya Malllka House
Amlm Island. R

I\allakoy aiie 40
9/0 /\bdulla Koya, Puthoya Kanmyam House
sland':

Jabbal P C age 36
S/o Cherlya Koya, Pmakkachetta House
/\mml Island '

Yousal a 6'36

(By A(izlfj_‘\?o'cfé't'g, 'Ml';g{.Bx.Gallgesln)

Respondents

~ Applicants



v n 'x:atlon.ofthe UT of Lakshadweep
Kavalath] 682 555 -

3. Dlsll 1ct Panchayat
- Amini represented by its
Executive:Officer.

4 Village (Dweep) Panchayat
Amini Island répresented by its :
ercmive Ofﬂcer 3 - Respondents

(By Advocate Ml S Radhakushnan/M/S Sheriff Associates)

18. ()/‘ 303/20_13

I Aboobﬂ(el P :age 4]
S/o Kunhlkunhx Pallam House
I\avmathl Island

2. Viuslhafa B K age 45
S/o Sayccd :‘B‘akakada IIouse
I\avalathl Is e

3.

4, . _
S/o ChCI 1ya <oyd K , Aynipura House
l\cl\/dlalhl land '

5. - \"aéoob K P' ége 41
Slo Kidave U.P.; Kuttlpapepula House
Kavanathl Island .

6. e

am House



11

12.

14,

j'Bashecx P age 44

| MUJCCb Re,man B age 30

Sto lhangakoya Bnekal House
I\d\/dlalhl Island Co

Sajilha P, age 32

D/o Ali Aladam Poo_vmoda House

Kavcualhx Island

zPalhpufa Puthlya Illam House .

%/o Ahmed Kammmada Kadapurathaba House

| Ka\/dldlhl Island '

Salccm A P ag,clz 34

' Slo. Mohammed C P., Athampapepura House
Kavmathl Ish" ( i- .

sbamI A agc-: 29
K. P Puthlya Alikom House

Anwax A.P age 39

' S/() Muthu Aynepwa

Kd\’dl athi | sland

., Safiyabiyoda

élillam



19.
20.
21.
22.
| 23.
24,
25.
26.
27.
28
29.

30.

,ﬁm*qua wwla,u, -

. 38

§/0 He \.I, Safiyabiyoda
(avalathx Is al e

Mamkfan P, age 30,
S/o Abdulla A, Kuttltapepula

3 /\gam l%land

I Ildayathu]]a S. \/I age 36

v S/o Ham7a1 h B K gubalda Man21l

'S/o Chm 1yajKoya K P., ‘Pakichipura -
Kavalathl Island

' Sullman K P age 38

S/o Kldave U P. Kuttlpappepura

' Kava; athl Island



3. B |
34,
.,3_5'.',
36.
37,
38
39,
0 H
4l

4.

Mohammed R, ﬂ'

~.S/o Ch01 1ya Koya Pallicham, Pulipinnakad House
, Kavalathl Island , ' :

S/o Bab:jan M Pu %ya__z,ura House

, Klltan Island

Hussamall K P age 33
S/o, Muhammcd C, Kuttlthayapura House
Kavaxathl Island

Qulalmdn M age 37
S/o Ham/ath M. , Maidanoda House

- Kavaxalhl lslcmd

Ka]a Hussam C age 37 :

Sl /\hammed l\han T.P. Chungam House
.'Kavalalhllsla‘n_d

Mohammcd Shaﬁ K.P. ,age 32
S/o Qayed Poo, A Kakachlyapura House
Kavaratu Tsland

Mohammed Raﬁ B.; age 33 _
S/o /\uaklda}/o’ T}P Beeranthoda House



44,

WV h'x;nmed T Amahafhakepura House
Kav nath] Island

46. Sh"uafudhecn agc 24
@/o Ali A, Poovmoda House
Kcl\/dldlhl Island v Applicants

(By Ad({()'c'é'te::.ML:'.'_K:'B.Gangesh)

Versus
l.
on ofthe UT of Lakshadweep

2. 'Dcpa linerll' deguculture

UTof Lakshadweep

;Kdvaldthl 682 555 1eplesemed by
3.
4.

5. VlllaLe (chep) Panc 1ayat
l\avalathl Island: 1ep1esented by its ,
} )\GCUUV_ OfﬂCel Respondents

iiieectta House



P

(OS]

| l\a\alathl 682 555

achada House

lamanoda House

P, '%neu,ag,eBl . ,
S/o Abusaia, Puulyalllam House
/\mlm Island

K.K.I {a/ak age 27

- S/o. Khadkaya Kunmyatamkakkada House

Ami'm‘lsland :

Blshrat, age ]

S 'Ahamed Pallam House
Amml slan ‘

K (, Moosa age 44

S/o. /\ttakova Keelachely House
Amlm lsland '

B I\asmll\oya ag,e 42
'S/o Cheliyakoya Balapp House

: §H/ol/\bdullakoya Madam House

/\mlm Isldnd

-Pookunh1

S/o T.C. YOusaf Noormahal House
/\mml lsland

\ :i.B'.‘Gang,esh)

Versus

h of the UT of Lakshadweep

: ,.7:.»‘1!‘.- J..“"- -v“"-"”'_'.“" o 4" T T T e

Applicants



* Directorate oflx_cltlcatloqé

"Ducctm odeucatlon

'/\dmmlsu atxonioflhe U of Lakshadweep
Kavcnathl 682 555

anlagje (chcp) Panchayat
Amini 1sland represented by its
L.xccutwe Officer. -

(By Advo cdte Ml S Radhakrlshnan)

20.

I

(OS]

t')‘ A No. 3?25)2’013

Mohammed /\bdul Razak
S/o U.K. \hlla Koya
/\ualadal ouse
/\ndlou lSldnd o

I\ Moosa

/\ndvlqtt' Islénf

(By Advocate Mr. K.B: Gangesh)

I

(NS

T
)

: Vélf%us.

lh(T /\dmlmstlatm
/\dmnmsuallon of the Union Temtoxy
Kavalathl 682 555.°

Dcpaxtmcm of l~ nvlomment of Forests
WUnion T CllllOIy of Lakshadweep,
K'l\/dlalhl 667 555.

Respondents

Applicants

Respondents



21, ()A 32(/2013

l Sava( 1 K agc_40 _
nmed AP Thirinikkadu

S/o .:a'th K P 4 Palllpu a |
Kanld[hl ]sland '

/\boobackex P K ,age 34
S/o I athahulla Pulecnakeel
]\dValdlhl Island

(OS]

4. . .lél)aq'gcér AP age 32
S/0 Hameed, /\ liapura
: l(a\/laral"hi_'l.sl_'ah,d.

5. Shaynan B ag,c 33

l
[‘Sa_d:a_yl
=_. Gangesh)
, Versus
I "l he Admlmsuatm

‘Adlmnx‘suatlon ofthe UT of Lakshadweep

B tony oﬂ akshadweep
-Kavauuln 687 555 |
lelCSLnlCd by Jts Duector

4. - anlage chcp) Panchayat
Kavaxathl 1sland represented by its
k xccuuvc Oﬂlcm '

Nocate: Mr.S Radhakrishnan)

- Applicants

Respondents



22,

IR s v
| e
(uA 73&7‘/20’1 % -
l. no()k agc o T
4 viniakkad,

(By Advbcal@: Mr.I,’\.B.;Gangesh)

(By Ad v’o‘ca _ ls -qupakrishhan)

(OS]

Versus

The Administrator

Administration of the UT of Lakshadweep
K ava 1‘éi1 h 1'16.82 5.5 5.

' Dncuox of anchayats _

/\dmmlst
Kavamth;

IKavarathi- 687 555

Vlllagc ( )\vccp) P'mchayal
Kavmathl Islaxnd represented by its
\cumvd()ﬂ icer,

Samul Ildmccd P P , age 39
S/o.Altaj K. P Pokala Chepura House,
Kavmalhn G

Mohamm P.,age 35
$/6 1l .., Karutholapua House,

Ad‘\ge lil '
Pallam House,

Applicants

Respondents



45

apiadam Housc
(By A B Gangesh)
Versus

l. l he Admlmsuaton

Administration of the UT of Lakshadwecp

Kavmathl 682'555.
2. Dneclon 01 Panchayals '

Depaltmcnt ofPanchayals :

CAdministr atlon oflhc UT of Lakshadweep,

3.

: iﬁiedomle bf Lducatlon
‘Administration of the Union Territory
of | ,,akshad\vec‘p, K_'xvalathl -682 555

4. Vxllage (Dwecp) P anchayal
: Kavalathl Island 1ep]esemed by its
L,\cwuve O 1cex

hakij shnan)

[N

(OS]

i.
12 fat,_K;ltan.

Applicants

Respondents -

Applicants



Dcp(u mcm _olffPanchayats
/\dmnmlrauon of the U"I of Lakshadweep,
’Kavaxalhl 667 355 :

The (,hlef l~xccut|ve Officer

District Panchdyat Unit

Kiltan, Union Territory

of Lakshadweep-682 557 Respondents

Lo

(By Advogate: Mr.$.Radhakrishnan)

25, GA‘sé"'l/zoxz .

l\am mchalla (Housc) Aoatu Island

UT ()H akshadweep: :
Working as casual labourer in the Department of
Sp rcn;c_le &. T ¢phndogy, Agatti, Lakshadweep.

2. llvdcx P

Slo’ dece d: B.uhanl Hajl U
Pokl\alh'lppada ‘ louse) Agatti Island

(O]



47

Applicants

E,kose, Sr. & Ms.Daisy 1.Daniel)

2. '&Ihanpexson o
: Vll]agc (Dwécp) Panchayat Agatti- -682 557

3. Chanpmson :
Vlllage (Dweep) anchaydth Chetlat Island 682 554

4. ‘”Ihe Junior, 901enuﬁc Officer
Depaltment o 'Smence & ‘Technology

5.. The Jumox Smeppﬂc Ofﬁcel
B Dcpanmem of.Sciehce & Technology
Agatli-682 557, |

6. Ducctor of Panchayath
-Depantment of Panchayath A
KanI alhx 682 555.. - Respondents

: (By Advocate Mr S Rddhaknshnan for R1,4,5 & 6)

26. ()A{333/2013 i

' Applicants

‘Versus



(OS]

Kava] am

Sub Dnvmonal Of ex
Kiltan Island; Umon Te itory ofLakshadweep
Kiltan. SRR

Director,
Services, . :
U of Lak,shadwecp, Kavalam

!

(By /-\dvoca'te’:'M»r.S_;Igadhaknshnan) '

27.

(OS]

OA 344/2013

‘Kassim A

Sto. /\uakoya p.p "
/\llyalhana llou%c Andrott

alal'uddm N

Mohammed Ha%san CE
S0t (unhlkoya SVP
l dayakkal Hfouse Andrott

Mohammed Rafeek CK
S/o, Koya K.C
C hm 1ya Kakkanal House, Andrott

I\/lohamm(,d Kdmaluddm MK
S" Shzlhabuddm Pookoya Thangal
} kkada House /\ndrott

)i %()ﬁsé;"' Andrott

Noowl IIassan A
S/o \Jallayak,oyd U.K
/\mlada House, Andrott

Respondents



o

(By Aéi.l\?:dcé't'e \

%)

' ()A 343/20

./\yshommd I~-

Adllmn“lstlallo offhe'Umon Territory
ofLakshadweep, Kaval atu‘— 682 555

I)mc101 ol Panchayats |
Dcpdumcnt ofPanchayats

: '/\dmlmstmllon of the Union Territory.

_ofI akshadwcep, Kavaxattl — 682 555

"Dcpaltmcm oleccu icity.
Union lcmtoxy of Lakshadweep
Kavarathi 682 555

Vlllagjc (chcp) Panchayat _
/\ndl()lt‘lsland 1eplesented by its
;;xec} ’ :

: :.‘a,‘c:i.hlélqi.s‘hnan )

.D/o Ilamsa l llachetta House Apgathi

36’6:1'&:1 l‘,{h u m;m@ ;.];?v?_ V i _
BloASasmi Koya; Puthanveed House, Agathi

RO akad House, Agathi

Applicants

Respondents



o,
PN

Poovmodd lIouse Ag,athl

BO

S/o Kedsini Koya C

hi

K unnatl‘ml.‘ m I%-Izciusfe?»:Aéathi
Nazer K

S/o.Kidave = - ;
Kunnikathiyapada House, Agathi

Showkathali M
S/o.UmmerB
l\/lal\dyachoda House Agathl

S/o Mulhath
l alhada llouse /\gathi

/\boobacku ‘\I M

1\5;5 \j}da Hous_c Agall

AzharC
Slo. \/10hammed Koya P

SRS .



i

B
%

51

Sho.Koya ¢ & -
B]yathablyoda IIousc Agathl

22.  Nafeesa M K
 D/o,Abdulla Koya K
\/1001hqnﬂ\al\kada Housc Agathl

23, KoyaP.

K asmxkoyd

So. Abbobacl\.eIA‘Koya

24.
I\dmalmalmlyoda Puthlya Illam Agathn

25, /\boobackm U P
S/,‘) /\lll Mohammed

26.

27.

I indumbi M

28.
D/ /\uakoya L

- 29.

30.
Tolse; Agathi

31.
175'['5}5&413-'_Hc';;use, Agathi



()
B A

33.

35,
36.
37,
38,
39,

40.

42.

AT R S

fI\ada pu

Samcm
S/() M_a;ccd

decd Mohammcd I
Slo.Kalid P !
I lla llousc /\oathl

- Naseer "l‘.P S

S/o.Muthalif
'l hekl\u P uthlya INam, Agathi

U )dld U
S/o.Flamza U -
Ummlmlodachetta IIou%e Agathi

Sycd Mohammcd KiT
S/o /\boo Sala l

'/\{Bci{:flfll'.a‘ 3'" RN
S0l dthdhulla :
B]vaslmblyoda House, Agathi

Haynommﬂ l P a
)/\) /\bdul k\ldukova P. L

D/o Ummé
Bdlhalh@d(

use, Agathi



4.
46, |
47.
48.

49,

50.

ST

[S]

Roshna

53

Koodém Housc Agathl

Showkathall :
S/o;late Attakoya
Sallamyoda IIouse Agathi

I\msamudhccn V K
S/o llam/a C, K (I ate) !

' Vdddk KCC]d lllam Agathl

,,C,hv_erxtya KOy.a_ A.K F

inninminada House

\/lohammed Ah C p
S/o.Kasmi- Koya A
Chacha]akapqda ouse /\gathl
) ) ‘|‘ ‘ .
Saytd Mohammcd K

S/o Yousa_l /\( : '

‘Dcpanmenl‘of Agx 1cultu1e
Umon Teiritony,

of Lakshadweep, Kavarathi
ts-Director - 682 555

Applicants



29.

B4

OA 3462013

Ummer Farook-Shafi
S/0.Aboosala
Malikakal House, Aminii

P.A Sayedali™
S/fo.l‘-lamzakd.ya 3
Puthiya Ashérbda House, Amini

o
'

Rahmath Bc(:gam v
D/o /\hamcd !+ Malikakal House, Amini

Ahamedkoya’ '
S/_(_),Koyak_ida"vu_,. Surambi House, Amini

thyabl . (, ,
D/o. /\mhukoya Palllyachetta House, Amini

S

1, Mallipura House, Kavaratti

) ‘\':./ada'kkilépura,
KdledlU y

(By Advocatc M; K B Gangesh)

I

. Versus

The Adrminisirator
,/\(mmlsllatlon of the Union Territory
of I. akshddwcep, Kavalattl - 682 555

Directo flﬁnchayats
{D )% nt*offanchayats

Respondents

Applicants



Respondents




10.

apwax Kavarattl Island

12. vBeefathumma B'.
D/o Aboobackel .
-Beeranﬂhodaff'(ava1 attl Island

13. Rahmath Beegum P P
D7/o.Attal K.P.

Po'chalachepum- Kavarattl Island

Mauanath G
:D/o M'”l[hu Aynapuxa
P _

(By /\d vocatc :Mi‘?. 5 jRé’dHakxj'isl1nan )

Applicants

Respondents
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31.
I
2. t

S/ Muthukoya ¥

Surambl }{ouse Amml
3. Anwar Hussam

D/o Essa 3

KOlldeld IIouse Amml
4, Saytha Beegum :

Dlo. Sayeed Abdulla Koya

Beh House Amlm
5. Hameedathb1

_D/o Shcukoya '

Monakkallachctta House Amini
6. H"as‘saihax'

S/o. Mohammed

/\lunmechettél House Amini
7.

’ ;Ho_it}se-,iAmini.
(ByAd 'B Gangesh)
Versus

LT he Admln:zzfz

/\dmlmstlatlon of the Union Territory

f L akshadweep, Kavaratti — 682 555

2. Dnectox of‘Panchayats

Umon .TCY‘I‘ILOIy of Lakshadweep
Kavarathi 1cp1esented by
Direetor of:};:,'dgc_atlon — 682 555

Applicants



S/o Attakoyaw
,Ka;thatt Hou

: iSayed Mohammed
éS/o ‘Aboosala’s .
iKarachetta House Andrott

‘Mohammed P ussam
Slo. Mohammed
:Bappathnyodé ' ouse Andrott

L‘,ecutwe Q‘f oél 682 554

Respondents

Applicants

Respondents
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33.
l.

2

3. IIassan
S/o.Attakoya -+
Kunjanattichetta, Andrott

4. Yousaf
Slo. Pookoya : . _
Puthlya Eddlyakkal House Amini. : Applicants

(By Advocate Mr K B Gangesh)

2.
3. of Women & Child Deve]opment
Oly of Lakshadweep
is Dlrector 682 555
4. Dweep) Panchayat

Midre t;I'qland represented by its

Respondents




B0

ya
Mansoor Alit o
S/o. Mulhukoya L
‘Pentamvellpura House Andrott
4, Méhammed Falsal )

S/o Slddecque P

4. 'Vlllage (Dweep)' Panchayat
Andrott Island represented by its
ercutlvc Ofﬁcer ~ 682 554

(By Ady'o.cg;té{j_M, M';ad}gakr;i;s_hnan )

Applicants

Respondents



K P Hom/akoya S
S/o.Aboobacker ¢ -
Kamalmalmlyoda Puthlya Illam House, Agatti.

K.Showkathali .*
S/o: Sydubukhan :
Kondmod' ¥ House, Agattl

BSharafudleenb
5/0 Umme1 Ella " &~
Bccyakuttlyoda House Agattl

V K Mohammed Mukthar A

§/0.Abdulla. Koya
V\/.add.kk Kunnmamel House Agatti

Abdul Rahlmaﬁ:'

{Fanchayat
. ‘sland ey resented by its
I*xeculxve Of cél - 682 553

Applicants

Respondents



(By Advocate M1 ",K B Gangesh)'

Velsus;;

. 1 he Admmlstratox
/\dmlmstlann 'of the Umon Territory

of L. akshadweep, Kavanathl 682 555.

2. T he Duectox (Selv1ces)
Admmlstratlon of the Union Territory
of L akshadwecp (Secretariat),
Kavalam - 682 555 '

3. Dcpartmen!t QFAg,ncultme
ynion lemtoly of Lakshadweep,
Ravatathi i+ 682:555.
Reprcsented by iis Dnector

(By Advocaie Mr. s;.;Radhakri;shnan>

Mulhhkoya

Applicant

Respondents

Applicants



Village @wteep.)'»Pa.nchayat
“AndrottIsland represented by its
Executive Officer—682 554
(By Adyocate: Mr.$ Radliakrishnan )

38. (;),AS"'56/2OJ§,L i

‘,

L. ”ajarommabl '~fj.§f : “.'

M : ,m:lkkakada HOUSC Kalpem
._‘.;:_ . f] i v y .
(By Advocate M1 K B Gangesh)

Versus

1.

Kalpem lsland 1epresented by its
1‘ XCcutlvc Qiluoer — 682 552

Respondents

Applica_hts

Respondents



12.

13.

_S/o Kasm

b et i Ryt 8 e e

Abdul Latheef -
S/o.Pallath Kunhn Koya*
Ncn;mpappngj%ousq ' Kalpeni

Attakoya

M K Khalee
S/o llam/a Koya

] :House

lf Kalpeni



14.

Koya
ouse, Kalpeni

Applicants

| E'anchayats
‘n thhe Umon Temtory



40.

Abdul Latheef
Keela Vlllattom Amm Island. ¢
Lakshadweep. .

(By Ms.Shahna Ka'rth,ikeyanjgé.

.:V'elfsus l’
e

[ Village (Dweep) Panchéyath
Amm Island -
.Repnesented by the: Chém Person
Pm 682 552 S

2. $ecrelary

Department of Panchayath Kavarathi

3. Di'rect(')r , :
[ mployment and Training
Unibi Territory: of [.akshadweep
Kavarathn

Ci "V,Mr S Radhakrlshnan for R 2&3)

Mampuram House IR
Amini; lsland Lakshadweep

1

(By Advocate M% Qhahna Karthlkeyan)

: 'V‘GLSUS-
L. {/11 agc chep) Panchayath
Amm Island ™
Re; esented by the (,hal,r Person

Respondents

Applicant

Respondents

Applicant



42.

OA 362/2013

Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya T.N.,

Labourer, Klltan Re31dmg at Vallyapura House,

Kiltan Island

(By Ac’(ﬂ,f\,/'dééfé-: Sri P.V.,Mohanan)

1.

‘1 he Adm|n1s1rator '
U F ofLakshadweep, L
'Kavarattl 682 555,

Versus

Tlectrlcal DlVlSlOI’l Kavarathy.

-Dl[‘CClOI’ ofPanchayat
Departmcm of Panchayat

K,avéraﬁx 68 555. '

Director of Panchayat,

Versus

Respondents

Applicant

Respondents

Applicant



Depanment;@ nchayat, '
. Admlmstratlon of LUT bf' Lakshadweep,

T h Vetermaxy Asmst@nfsurgeon
Of 1ce of the Vet_ermaf’y A351stant Surgeon,

.,4

Kﬁtan Island; akshadwéep‘682 557.

4, '1he Chalrpetson' Vl;l;lagc Dweep Panchayat,
| Kx tan - 682 557 bE o

[By Advocate Sr1 S Radhakrlshnan (R1-3)]

44, (px364n013;;4 '

Abdul Qubish, S/o. Sainul Abid P., aged 27 years,
Malikakal, Kiltan, U. 1 of Lakshadweep, working as
Casual Labourer, (I 1ve Stock Inspectors Trained Labour),
Animal Husbandxy Depanment U.T. of Lakshadweep,
Kavaxathl , il

c »1. s

(By Adyocatg: Vv

Versus

[he“ dmm]su'ator k g
Umorl Territory of Laksihadweep,
Kabarathl 682 555 ;;_

I

2. Chaxrperson Vlllage (Dweep) Panchayat,
Klltan - 682 557 S

'.:‘ 'clqn of Ani nal Hust;andry,
Cof: Lakshadweep, Kavarathl 682 555.

_:’,Panchayatthepartment of Panchayath,
[682555 i

[By Advc)catc Sr1 S Radhakrlshnan (R1,3 & 4)]

45. O A‘No 366/2013 ‘

l. Mohammed Kasun
S/o Sayeed '
ka‘nmpul’a HOuse
AAndx olt

o

2. Méhammed Ilussam K C

Respondents

Applicant

Respondents



69

Applicants
(By A,avo‘ca‘t.e- Vi K B, Gangesh |
” Versue | |
1. N The Admmlstrdtor
/\dmmxstrahon ofthe Union Temtory

ot Ldkshadweep, Kavarath1 682 555.

2. lhe Dxrector'ofPanchayats

| Port Contrel Tower Andrott — 682 554
Represented by its Ofﬁcer in charge.

4, Dlrectorate of Art & Culture
’ /\dmmlstx au@n ofthe Uhnion Territory
of L. akshadweep, Kavaratti — 682 555.
chresented by' rts Dlrector

Respondents




e e s e ST M
. o""}‘u—‘n.-*.a,'a‘.d‘?_;q(m.*;,‘
oE

Fo
3. habudheen Thangal,.aged 28 years
€ deth House, Andrott.
4. ged 23 years,
ndeth House, Andrott.
S.

6. Khalr aged 32 years S/o Muthu,
' Pulecnakeel HouSe Kavarattl

7. /\bdulban aged 34 years S/o0. Hamza Koy,
Monakkal House

8. fSayed Koya aged 44 years S/o. Pookoya,
i M Applicants

Versus

I ’l he /\dmlmsu ator R
/\dmmis‘ Hau@n of the U‘mon Territory of Lakshadweep,

Panchayat
p esented by its

Respondents




15.

16.

-7

S/o. Sayed Mohammed,

CV er xyakoya
Perumpally k

Noorul Ameen aged 36 years S/o. Shaikoya,
Pandalh Puthli‘ Pura House Andrott.

I}}Iam/akoya aged 52 years S/o. Koya Kidave,
Chckkdrakkad House, Andrott

3

eaps;; S/o. Nalla Koya,
, Andrott.

5 ’years lS/O Sayed Koya,
'drott




29 yéars, D/o. Atf’ak()'ya,
pura House, Andrott.

Applicants

 Versus
Administrat iqﬁ"t;h’e Union Territory of Lakshadweep,

Respondents

| 35 y'e:a'rs, S/o. Ukkas,

, Kavaratti.

cars, S/o. Hamazath,

» Kavaratti.

Pl

rsy $/0. Koyamma,

éiiyaratti.

éars, D/o. Khamar Khan

’

, D/o. Hamzath,
use, Kavaratti.

s, D/o. Ibnu Maja,



L

|9S)

73

3

o
i
i
L

Applicants
Versus
The /\dmlmsu cuor
/\dmmlsllatlon ()ﬁhe Union Femtory of Lakshadweep,
Kavaratti- 682 555 :
Dncuox of Pan;hayats' "
Ddellanl;()f I dnchayals
,/\dmnmslna "on ,Qf the Union Territory of Lakshadweep,
'Unl.on:l‘c Fitor :)f' mkshadweep, Kavalalhl
chlcscntcd by its’ Dncctm 682 555.
Village (DWCcp‘) Panchayat
- Kavaratti lsl" d, represented by its - -
B xcculnva ()I icer ~ 682 555.
Village _(D‘wieé o) l?a‘nchayal,
Respondents

O.A 371/2()13

P.‘ Nasecr, { a, d'35 yecus Slo Kunhikunhi,
Pallicham ‘HOUSC Kavalatu.

Pl Nascu lagcd 37 yuuq S/o Hamzath,
I’ulhlya Illam KdVdIdtll




6.

7. bdul Rd/dk:. g;ed 78 ycdrs S/o Mul lakoya
Saxablyoda House, KanIattl

(By Advocate: le K B (Jdngcsh) (r

Versus

I.  The Administator,
'/\dmlnnstlauo
Umon Terr 11.(

Dcpcutmcnt 0 Ammal Ilu%bandly,

2.
Union Territory-of Lakshadweep, Kavaratti
represented by its Director.

3. Director of’ Panchayats

Department: of Pdnchayam
Administration of the

Union [Cllll()ly of Lakshadweep,
l\d\/dldlll ’

!\/]Uddkkly()(-
Kadamat. " -

The Director (Services)
Administration‘of the Union Territory

ERR

Applicants

Respondents

Applicant
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of Lakshadweep (Secretariat), -
Kavaratti - 682 555.

Department of Weights & Measurers

Union Tertitory of Lakshadweep,

Kavarathi — 682 555. '
Represented by its Director, Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

l.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed “Icib’al, aged 37 years, E
S/o Migdad, Meé¢lad Manzil, Andrott. ~ Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the

Union Tertitory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. v Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island '

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi [sland = 682 555.

The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),

 Kavaratti Island — 682 555.

'Director of Panchayats

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Unien Territory of .
Lakshadweep — 682 557. Respondents

(By Advocate Mr. . I{a'd'h'akrishnan)

53.

1.

0A 3812013

B. Saidali, $/0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G.J a.malt‘rddifr‘_l, Aged 40 years,
S/o late Urimer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



a

ﬁ.

4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya

Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

' : Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

- The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island |
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,

Women & Chief Development Office,

Agatti Island, |
Union Territory of Lakshadweep.

(By Advocate: Sri S, Radhakrishnan (R.1,3 to 7))

34.

I

OA 384/2013

Ishaque A.C., aged 35, S/o. Junies T.,

Bus Helper, District Panchayat, Kiltan,

Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla §. M ; aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner,:) E’D'strlct Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Méhanan)

Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT ofLakshadweep,
Kavaratti - 682 555.

3. Chief Exccutive Officer, _
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
55, OA 386/2013

. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, ag'e;d 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Tetritory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam, aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4, Moosa Peechandarﬁ, aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L.akshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

0. Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island ‘Union Territory of Lakshadweep, Pin — 682 S5.

7. Jafecrulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini [sland, Union Territory of Lakshadweep, Pin — 682 552.



(By Advocate: Sri Shiraz Bhava V.8.)

. 79 |
Abdul SaldmA, aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 5525

Noorul Ila%san K.K., aged 38 years, S/0. Abusala Kochu Kannada,

- Kallakakkat, /\mlm I%land Union Territory of Lakshadweep,

Pin — 682 552.

Jalal B.M., dged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552 ‘

Najeeb A. dged 31, S/o Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of

Lakshadweep, Pin ~ 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,

Pin-682552.. Applicants.

C

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Parnichayaths,

Administration of the Unton Territory ofLakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchéyath, Amini Island,
Union Tertitory of Lakshadweep, Pin — 682 555, ,
Represented by its Executive Officer. - Respondents

(By Advocate: Sri S Radhakrishnan)

56.

1.

OA 388/2013.

P.P. Ama_nul}ia,‘ aged 38 years, S/o. Sayed
Mohammed PK Puthiya Pandaram, Kiltan.

Mubaraka Bé:nu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



L

K. Sajeedkhzin, aged 26 years, S/o. Cheriyakoya,

Kunnel House, Amini. Applicants .

(By Advocate: Sri K.B. Gangesh)

wn

Versus

The Admini%’tré’;aé:‘tm
Admmlstrdtlon of the Union Territory of Lakshadweep,
Kavaratti - 682 555

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti - 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

Assistant Settlement Officer,
Amini Island - 682 554.

Village (DWeé;p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,

represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

1.

0A 390/20131

C.N. Abdul {akeem aged 38 years, S/o. Koya
Chenyannallal House Kalpeni.

K.L Cherlyakdya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhdnkakkada House,Kalpeni.

C.N. I*labusab’i, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,



11
12

13.
14

15.

17.
18.
19.
20.

21.

gl
Pakkath l--I~ou-s'e Kalpeni. -

A.T. Sheemab1 42 years, D/o. Hamzakoya,
Athanam Fhouam House, Kalpeni.

A.K. Muthub, aged 53 years, D/o. Cheriyakoya,
Alikakkada I‘If’()uSe,Kalpe‘ni.

K_K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya

. Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/0. Mohammed A.K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., ‘aged 42 years, D/o. Sayed,
Poodiyath I—I'ou‘s‘@, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda Ilousc Kalpeni.

B. Abdurahima\n, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,aged 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpem

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K,,

Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya,;gged 33 years, S/o. Chariyakoya E.,

Koliyala I*Io:d(‘s?‘e‘, Kavaratti.

Hussain Ali, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.
24,
25.
26,
27.
28.
2,
30.
31,
32.
33.
34,
35.
36.

37.

Jaffer, aged 3Q years, S/o. Hasan T.P.,

- Kaladi HouseyKavaratti.

Basheer, ageéﬁiﬁ?)é years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppadfa House, Kavaratti.

Raziyabi, agé'd 33.years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeégum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
[Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Altq_eéiq, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o0. Hasainar,
Umbiyapura House, Kavaratti. ‘

Hussain B., a.ged 43 years, S/o. Kunhi Kunhi P,

‘Biranthoda House, Kavaratti.

Mohammeda«l"i T.P., aged 35 years,
S/o. AbQobac,-ker K.K., Thekkilapura House, Kavaratti.

Sajid Khan,'age‘d 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti.

Jassin C, aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Raﬁl, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.



39.

40.

42.

43,

44.

45.

46.

47.

48.

49.

50.

51.

52.

53.
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Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Aliké)m, Amini. .

Abdul Raheem aged 34 years, S/o0. Abdu Rahlman
Aynepura House Kavarattl

Mushin, aged:;_39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P. aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hamecd

Palamkakkada House, Kavaratti.

- Najumudeen P., aged 36 years, S/o. Shamsul Noor,

Pallicaham I—Ious’e Kavaratti.

Shihab, ag;ed 35 years, S/o. Kunhimoideen, Mullapura House
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kal_adi House,
Kavaratti.’

Raheem A., éged 30 years, S/o. Khader, Agam House,
Kavaratti. .

Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya [llam House, Kavaratti.

Kadisl{a aged 44 years, D/o. Ukkas,
Umblyapuxa IIouse Kavaratti.

C.p. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamgydthagyvla_}{ouse Kavaratti.

K. Abdhl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.
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62.

63.

64.
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66.

67.

68.

69.

Moomihath, aged 37 years, D/o. Kidav,

Neliyampura House, Kavaratti.

Halima, dged 35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed ; Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,

Ummalmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. '

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,

- Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, iég.efd 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariydmmabk'i, aged 36 years, D/o. Mohammed,
Kattikulam I—Iouse, Kavaratti.

Mohammed Shaﬁ aged 33 years, S/o. Ahammed Haji,
PcllehlpUId House, Kavaratti.

Mubc’ena'ag,‘e'd 23 years, D/o. Sayed Poo, |
Nehyampma ‘House, Kavalattl
Salma,raged 222 years, D/o. Cheriyakoya,
Vadakita pura House, Kavaratti.

Muhanﬁmed,@ed 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amin’vi.

Mohammed Ali P.M., éged 27 years, S/o. Hamza,
Puthjiﬁ,quan’z;il, Amini.
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Cheriya_l&oya M.C, aged 32 years, S/o0. Hameed,
Melachetaa IfIQuse,Ka‘dmath. '

.Shafeei?\‘/.P., éged 39 years, S/o. Ism}ail,‘ |
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,

Noor Mahal, Kadmiath.

- Shahul Hameed, aged 21 years, S/o. Ibrahim,

Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi AKX, aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, Do, Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz -Bc-:egl.im C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath [.., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha";i"., ag,eid 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., é"ged 42 years; D/o. Koya Kiadve,
Pathada House, Androth.
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99.

100.
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anu’:M.K., aged 40 years, D/o. Kunhi Koya,
House Androth.

mmab1 L., aged 40 years, D/o. Seethi M.,
Kkal House Androth

i T T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo MK, aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
[avanakkal House Androth. ‘

Aysummabl T aged 45 years, D/o. Muthukoya K P,
Thachery House Androth. :

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.Mz.,vaged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth. '

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makkert;House, Androth.

Rahil M, a.ge‘d' 39 years, Dlo. Nallakoya,
Mathil.House, Androth.

Husséiu’ PP aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth. '

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada‘ House, Androth,

Hussam;;E K. , aged 48 years, S/o. Seethlkoya

Edayakkal House Androth.

Sayee Mohammd KoyaL aged 54 years, S/o Kader P.,
Lavanakka House Androth.



. 87

Ilussam K., aged 50 years, S/o. Sayeed Bhkarl T.M,,
1 House, Androth.

102.

103. 40 years, S/o. Lava Burhikage Moosa,

Kunnufnangé House, Androth.

104. Subaldabl aged 37 years, D/o. K.K. Sayedmohammed, -
Pathada House, Androth.

105. Pookunhi, .aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

106. M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: .Sri K.B. Gangesh)

Versus

[S—y

‘The Administrator,
Administration of the Union Terntory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
ti — 682 555.

".'Departmen't of Labour and Employment,
inigtration of the Union Territory of Lakshadweep,
Kavaram - 682 555.

4, Departmem of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

S. Depaljt,n'de‘nt (f)fZAgr‘ic»ul'ture, Administration ofithe Union Territory of |
Lakshadweep, Kavaratti, represented by its Director — 682 555.

6. Depaxlmem of Women and Child Development,
Adml'n'lstratlon of the Union Territory of Lakshadweep,
Kavaratti, 1epresented by its Director — 682 555.

7. Depaitinent of Fisheries, Administration of the Union Territory of
Ldksha weep, Kavarattl represented by its Director — 682 5535.

8. Department of Animal Husbandry, Administration of the Umon
Territory of Lakshadweep, Kavaratti,
represented b_y its Director-682555.



Lakshadweep Khad1 and Village Industnes Board,

9.
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub DlVlSlonal Officer, Kavaratti Island — 682 555.
Il.  Sub vaxslonal Ofﬂcer Amini Island 682 554.
12, Asmst Engmeer LPWD Sub Division, Andrott Island-682 553.
13, L akshad vh_eep' District Panchayat, District Panchayat (HQ),
Kavaratti, .. -
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island represented by its
Executive Ofﬁcer - 682 551.
15, Village (Dweep) Panchayat Kavaram Island, represented by its
Executive Ofﬁcer - 682 555. :
16. Vlllage (D‘weep) Panchayat, Amini Island,
represented'b’y‘“it‘s Exccutive Officer — 682 554.
7. Village (Dweep) Panchayat
Kddamat" Isfand, represented by its
Exec.th_? Ofﬁcer ~682 553,
18. Vlllage (Dweep) Panchayat,

Androth Island, represented by its
Executive Ofﬂcel 682 552. ' Respondents

" [By Advocate Sri S Radhaknshnan (R1-8 & 10—18)]

S8.

l.

(.)A 39-2/ 2»0,'1..3-

Hussam, Slo- Aboosala
@ara appada (Konchukakada) House,
- @resently worklng as Cleaner,

Pakfdlndpanoda IIouse Agath1
Pxesently wqulng as Cleaner,
RGS HOSpltal Agatti.

Latheef, S»/Q A‘ttakd‘ya,
Kalkandiyoda House, Agathi,
Presently woiking as Cleaner,
R(JS Hospital, Agatti.




.

4.

" 10.

12.

N esent
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Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently working as Cleaner,
“RGS Ilospltal Agatti.

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, Df/-o‘. late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS I-]_ospita'l; Agatti.

Abida, D/o Hamccd

Makk }achoda House, Agathi,
tly working as Cleaner,
RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

thlyoda House Agathi,
wokag,as Cleaner,
pital, Agatti.

Mahary o,d,‘fS/o Koyassan,
Ampcrpally ‘House Agathi,
Pnesently woriking as Cleaner,
RGS HQSplt%l Agatti.

Saifiilla, S/0 Abdurahiman,
Manyathoda House, Agathi,
Pnesently'wm king as Cleaner,




15.  Abdulld, S/oihalid,
Kandavar Gothi House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatli. ’ Applicants

(By Advocatag Sri R Ramadas)

Versus .

I. ~ The Admxmsua(ox
Union lcmtoxy of Lakshadweep,

Agaltl Jtéland Umon Ter rltory of Lakshadweep 682553

3. lhc Mcdncal Oﬁ'cm in charge,
Com‘munnyl {ealth Centre, Agatti Island,
ion _ferritory of Lakshadweep 682553 Respondents

59.
l.
: ,th.e ‘AS%!S[dnt E ngmeer Electrical,
Lectncal Sub Dmsmn Kadamat.
2. K. P. I"I'?l'uddecn aged 4] yeals
"DlVlSlOl’l Kadamat
3. ‘aged 31 years, S/o late Nallakoya

Jouse, Kadamat, Skilled Labourer,
Assistant Engineer Electrical,
Division, Kadamat.




el

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

_I"unlnkoya aged 41 years, S/o late Hassamax

acherry House, Kadamat, Skilled Labourer,

Office ofthe’ ‘Assistant Engineer, Electrical,

Flectncal gu'b‘ﬁDmsmn Kadamat. - ‘Applicants

(By Advocate Sn R breeraj)

l. T he /\dmlmstl ator,
Union' lemtoxy of Lakshadweep,
Kavg‘l,‘a_m 68%5i55

2. The Director/of Panchayat,
Department of Panchayat,
Admmmtrahon of Union Terrltory of L akshadweep,
Kavandtu 682 555.

3. The C"h; ief Ex_ecutive Officer, District Panchayat,
Kadamat-682'556.

¢ ‘st\am;Engineer, Electrical,
Sub Division, Kadamat-682 556.

S/o C.0. Koyamma, aged 39 years
Sklllcd Labourer,

Uriion 'l'elmoiy ofLakshadweep, Kalpeni-682 557
and residing at Thithiyapada House,
Kalpcm Island 682 557.

3.




0.

9.

22

Animal lu%bandly Unit,

Union untmy of Lakshadweep, Kalpeni- 682 557
and residing at Médnchiyanam House,
Kalpeni Island-682 557. ~

! 'ntofy of Lakshadweep, Kalpem 682 557
es :ngq - Kakatchiyoda House,
alpcn land 682 557.

W

M.K. Nascm S/o Chenyakoya aged 33 years
working as Casual Labourer, '

Animal I u%bdndly Unit,

Union !(mtony of Lakshadweep, Kalpeni- 682 557
and_residing at-Malmikakkada House;. o
\.alme !a \d 6 2 557.

M. Kali m, S/o M C. Muthukoya aged 34 years
working as: Ldsual Labourer, =~ elton
imal - uab;mrhy Uml

K. K I\/ mnmed Ral"eeque S/o V.K. KOJankoya aged 45
years, worl <ing:as. Casual Labourer,

Animal -H uob(mdry Unit, -

Union 'l untmy oFLakshadweep, Kalpem 682 557

ang, ICSld‘ng a{ (dndamkalam House,:: Ti

Kalpem n ‘_682 557 :

_ Lal\shadweep, Kalpem -682 557
t‘Mmal iouse Kalpem Island-682 557.

K. O Abdul’ Saldm, S/o P Assamcu aged 39 years
\V()lklnb as Casual Labourer, :

Ariimal I usbdndxy Unit,

Umm luutmy of Lakshadweep; (alpem 682 557
and re sulmgj at Kakatchiyoda House,

Kdlpcm slcmd 687 557

mfd S/o lalc Sayedmuhfimmedkoya
$, working as Casual Labourer,
A LI-S '('ndry Unit, -
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| . Union. lemtoly ofLakshadweep, Kalpeni-682 557
and residing, at Pokkarappada House,

Kalpeni lsland 682 557. Applicants

(By Adv nnikrishnan)

Versus

1. The fAd'lfn.inié{r'éth,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department ofPanc’hayat
Union lemtow of Lakshadweep,
Kavaratti, 687555 '

3. The (,hlcf Executwe Ofﬁcer District Panchayat,
Union'’ Iemtory of Lakshadweep,
Kavarattl 682555 "

4. The Ve_terma;_y Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 . ' Respondents

(By Advocate: Sri S. Radhakrishnan)

61.  OA 3952013

2. Abd | Shu u<oor S/o Sayed Ali, dged 41 years,
' ' Ukkayachetta House, Kadamat,
Bus Dnver DlS'[I‘lCt Panchayat, Kadamat.

3. M.'Khah‘d, S/ozNadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Districzt Panchayat, Kadamat.

4. /\yoobkhan S/o Kunhikoya, aged 37 years
: ahal House, Kadamat, :
Lsmct Panchayat, Kadamat. Applicants

R. Sreeraj)

Versus



Pr s Rggs cim M Rerel e A L
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Depaxztment :onganchayat ,
Admlnlstlallon of Union T emtmy of Lakshadweep,
Kavaratti- 682555

The Chief Executive Officer, District Panchayat, ,
Kavaxjatti-6825_55. ' Respondents

(By Advocate: Sri- S Radhaknshnan)

02.

(OS]

0A 400/2013

P.P. guaj,agcd 44 years, S/o M. Subau
Puthiya’ Pandaxam House, Agatti Island,
Union’; luntory of Lakshadweep.

Nou'sha"d /\li" aged 32 years, S/o U. Sabjan,
Kecla Scuamma Pada House, Agatti Island,
Union lcmtoxy of Lakshadweep.

/\b’dul Nasu aged 28 years, S/o M. Abdul Rahiman,
m_House, Agatti Island,
rritory of Lakshadweep.

Mel

E:E_ged 30 years, S/o Kidave ,
ouse, Agatti Island,
r';y of Lakshadweep.

K.C?A‘lfidul.Sh.ukoox aged 38 years S/o Kasmi,

Kar 1yachhetta House, Agatti Island,

Union lcmtoly of Lakshadweep
M. P N‘r/amuddm,faged 27 years, S/o M. Abusala,

Applicants

Umoh 1unt01y of Lakshadweep,
Kavalattl 682551

The C hai rperson,



| ~ Village (Dweep) I—’anchayét,
Agatti Island, Union Territo,ry of Lakshadweep 682553

3. The Employment Ofﬂcel Kavaratti,
Union Territory of Lakshadweep 68255

4, The Dn'ector of Panchayat, |
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. Thé Chief Executive Officer/Special Offcer
Village (Dweep) Panchayat, -

Agatti Island, Union Iemtoxy 01 Lakshadweep 682553.

6. The Deputy Collector/ASO,
Agatti | Is*land Union Femtory of Lakshadweep 682553.

'(By Advocatc 811 S. Radhaknshnan)

63. QA 4()4/2()13

1. Nadirsha N.P., S/o Nallakoya P.V.,
“aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep, .
~ Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen AK.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakos‘e, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

I The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson, ,
Village (Dweep) Panchayat, Kalpeni.

3 The Director of Panchayat,
Department of Panchayath, Kavaratti-682535.

Applicants



4. The Director, P :
Department of Science & Technology (
Kalpeni. '

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. QA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy { Daniel)

Versus

~ Respondents

Applicant

Respondents

Applicant



&7

1. The Administfator
Union Territory of Lakshadweep, &
Kavaratti-682555. :

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
3. Director of Panchayat, v
Department of Panchayath, Kavaratti-682553.

4, “ Mission Director,
National Rural Health Mlssnon Kavaratti- 682555.

5. Medical Officer in Charge ' -
Pri 1mary P lealth Centre, Kiltan Island _ Respondents

(By Advocate Srl S. Radhakrlshnan (R1,3to 5))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House Agatt1

2. Ubald V., aged 35 years, S/o Bamban
Valiya lllam, Agattx

3. © Mohammed M., aged 40 years, S/o Basha A.P,,
Moothammada House, Agatti.

4, Hafsath M., age'dv46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o A‘_hamed,
- Uriyoda House, Agatti.

6. Umilla T.P., aged 54 ‘years, D/o Khader,
- Thekkilappura House, Agatti.

7. Ummer C.K., aged 54" years, S/o Alif T.P,,
Chekkallkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti. 3



13.
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Saromma M., aged 39 years, D/0 Hamza,
Mariyathoda House, Agatti.. " -

Ashraf AK., aged 42 years, S/o0 Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P, P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. | Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. -

Director of Panchayats,

Department-of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti- 682555

Village (Dweep) Panchayat,
Agatti Island represented by :
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. Radhakrishnan )

67.

QA 444//2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island. .
Union Territory of lakshadweep, Pin-682558. Applicant

(By Advocate: Sri Shabu Sreedharan)

1.

Versus

Union Territory of Lakshadweep represeﬁted |
by the Administrator,
Kavaratti Island. Pin- 682553.



(O8]

2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchaydt

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

4. The Executive Officer,
- Village (Dwecp) Panchdyat
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer, -
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep :
Pin-682558. . ' Respondents

- (By Advocate: Sri S. Radhakrishfxan (R1,2,4&9))

68. QA 453/2013

I Hameed K., S/0 Abdul Rahman, aged 36 years
Keelazillain H) Kiltan Island. -
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

[N}

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,

Union Territory of L akshadweep

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/0 Mohammed, aged 38 years,
~ Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep
Working as Casual labourer in
Lakshadwccp Building Development Board Kiltan.

2

-4, Ponkutti, S/o Pookoya, aged 48 years,

" . Surambiyoda (H) Kiltan [sland,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, ,
Kiltan. Applicants
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(By Advocate: Mr. Grashious Kurial&se, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

1 The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

(O%)

Secretary,

Lakshadweep Building Development Board,

Kavaratti.

4. Director of Panchayat,
Department of Panchayat, Kavaratti.

(By Advpcat‘e: Mr. S._Radhalu*ishnan (R1, 3 to 4))

69.  0.A No. 488/2013

Sal‘mat‘,h S
D/o. Sayed Koya
Madapally House

Respondents

Chetlat Island. . Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

I8 The /-\d‘,:ministrator;
Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Director (Services).
Administration of the Union Territory
of .akshadweep (Secretariat),
Kavaratti— 682 555.

(O8]

Department of Science and Technology
Union Territory of Lakshadweep,
Kaval"ci’_thi — 682 555.

Represented by its Director.

(By Advooaté:l\}lr. S. Radhakrishnan) -

70, QA 492/2013

Respondents
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1. Bushra Béegum, ‘W/o Hékeem,

Aged 27 yeaqé, Casual Labour, »
Office of the Velerinary Assistant Surgeon,
Animal Husbandry Unit, Amini.

Lakshadweep-682 552.

(By Advocate: Sri V.B. Harinarayan)
Versus

L. Union of India rep. By
the Administrator,
Union Territory of lLakshadweep,
Kavararti Island, Pin- 682555. -

2. - The Director of Panchayat,

.Depart;ment of Panchayat,
Union Territory of. Lakshadweep,
- Kavaratti lsland- Pin- 682555.

3. The Vel‘erinary Assistant Surgeon,
Animal Husbandry Unit, Amint. 4
Union Territory of Lakshadweep-682 552.

4, The Chéirperson,_
Village (Dweep) Panchayat,

Amini;. Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71, QA _499/2013

L. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,.. _
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island, . - .
Union Territory of Lakshadweep. .
Residing at Keelakunnikkam House,
Kadamat Island v
Union Territory of Lakshadweep, PIN — 682 556..

2. Mohamimed Shafi Qraishi Malika,
- Slo. M. Sayedali, '
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
ICadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
Kadamat Island,

Applicant

Respondents
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U nion':"l"erritory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath) .

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

0OA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini 1sland, Union Territory of Lakshadweep
Pin — 682 552

(By Advocate: Mr.TCG Swamy)

Versus

Lakshé@weep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory ofLakshadweep 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Tesritory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep
- Kavaratti — 682 555 - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.  O.A No. 509/2013

1. “Maleeha Beegum K.C.

D/o. Indeen Kandilath
Kaval Chetta House Androth.

2. %hahlda Beeg,um K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave UK - _
Makkel House, Androth.

4. Aysha: Bécgum P.V.K
D/o. Yakoob P.K
Puthlya Pentamveh Kad
Andloth

5. Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House
Androth.

7. Subaida A.
D/o. Sdyed Mohammed M.
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Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K'
D/o. Majeed P.V.K
Pentanf{‘_”‘eli Kad, Androth.

Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth. '

Habsabi P.U.P-
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

o

Versus

The Administrator,
Administration of the Union Territory
of I.akshadweep, Kavarathi — 682 555.

e of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. 'S. Radhakrishnan)

74.

OA 510/2013

Ry

y Operator
\/illagé';:j_lf)',\weep Panchayath, Kadamath

(By Advocaté?": Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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los
Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
[Kadamat — 682 556

The District Prbgramme Coordinator \
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA o
ICadamat — 682 556 | Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

l.

QA §57/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

I-Seon, Government Sen}ior Secondary School Applicants -
Kiltan . . Applicants

(By Advocate: Mr.R.Sreeraj)

Versus
The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, ,
Village (Dweep) Panchayath
Kiltan — 682 558 :

4. The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558 !
5. The Principal
Government Senior Secondary School
Kiltan — 682 558
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.  OA 566/2013

L. Safiyath S
Cook, Government High School
Kadamath .
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B.School
Kadamath _
Residing at Kadamath Island

M.P.Attakoya :
Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

(OS]

4. K.K.Khalid
Cook, Government J.B.School
Kadamath
Residing at Biriyommada
Kadamath Island

S. P.Amanulla
Cook, Government J.B.School
Kadamath '
Residing at Kunnumpura
Kadamath Island

Respondents



-

10.

11

w7
Ummer P.P.1 - i’
Cook, Government J.B. School
Kadamath
Residing at Alikothapura |

Kadamath Island ]

Hidayathulla P

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath '
Residing at Kadamadth Island

Pookunhlkoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath ¢

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward ;
Government J.B.School, Kadamath
Residing at Biriyommada *
Kadamath Island '

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School

Kadamath

Residing at Pupathada : «
Kadamath Island 0o Applicants

(By Advocate: Mr.P.V.Mohanan)i

1.

3.

i

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

The Head Master
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Government J B School

Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

i
!

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M -

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru
enior Secondary School ™

Kadamath Island .

(By Advocate: Mr.P.‘V.Mohanan)

I

Versus -
The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 -

The Principal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

N

OA 580/2013

Yacoob
Kathathe Chetta House, l(gdmat.

Vahida
Marikilam House, Kavalatu

Habusa
Alachapada,Kavaratti.

Yacoob
Kaladi l-louse,AKavaratti. o

Respondents



13.

4.

17.

20.

109

Muhammed Salih v
Aynepura House, Kavaratti.

Fareeda Beegam :
Molokepura House, Kavaratti.
Saleem

Pallicham House, Kavaratti.

Bamban |
Nambicham House, Kavaratti.

Sayed Abdullakoya ‘ o
Chendipura House, Kavaratti.

Nafeesathbi - -
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer ,
Thirinikad House, Kavaratti.

Firozkan ,
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela [Ilam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaratti.
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21, Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

{

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. '

24.  Jamhar Hussain
Beeranthodd House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavaratti.

26.  Rauf
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti-

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus
J. The Administrator

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture

Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Pancha"yét:}i Kavaratti Island
represented by its Executive Officer,

Applicants
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Pin — 682554
(By Advocate: Mr.S.Radhakrisbﬁéﬂ)

79.  OA 582/2013

l. Rasheed Koya
Multi Task Employee ]
Public Library, Kilthan i-{
Residing at Kilthan 'I |
2. SmtSulfabeegum L
Cook, G.H.S Kadmat R
Residing at Melachetta Hauumakudl
<adamath [sland o

(By Advocatc Mr.P.V. Mohanan)
Versus

I. The Administrator AR
Union Territory of La kshadweep
Kavaratti — 682 555 |

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

3. The Library and Information Assistant
Office of Library and Information Assistant
_ Public Library, Kilthan Island 682 557

(By Advocate: Mr.S.Radhakrishnan)

80. OA 601/2013

Rasheed Koya S.V,, S/o Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan: Island PO.,
Union Territory of Lakslbadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreedharah)

2 Versus

A s,
C g
SR

1. Union Territory of Lakshadweep, represented by the

Administrator, Kavaratti Island, Pin — 682 555.

Slie )

Respondents

Applicants

Respondents

§

Applicant

2. The Director ofPanchajj/ath,-_Union Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555.

The Chairperson, Village' (Dwee‘p) Panchayath,
Klltan [sland, Union Temtory of Lakshadweep,
Pin - 682 558. S ."51}___ {
The Executive Officer, Vill age (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

The Library and Informatlon A331stant Public Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. BT Respondents

[By Advocate: Sri S. Radhalq-ish_pgn:_(m, 2,4&9)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/0. Hamzatl
Sara Manzil House, Agatu R Applicant

(By Advocate: %n K.B. Gangesh)

[\

(By Advocate: Sri S. Rad’hakrishnan)_l»

82.

1.

Velsus
The Administrator, !
Administration of the Uniion, Ten itory of Lakshadweep,
Kavaratti-682 555. :

Director of Panchayats, fii:""

Department of Panchayats, |

Administration of Union. Terltory of Lakshadweep,
Kavaratti — 682 555. il

Departmcnl of Education, Admmxstratlon of the
Union Territory ofLakshadweep, Kavaratti,
represented by its Director ~ 682 555.

Village (Dweep) Panchayat,
Agatti [sland, xepxesented by 1ts Executive Officer,
682 554. o ' Respondents

o

OA 635/2013 e T

Fathahudheen K.P., aged 40 'yéérs, S/0. Sayed Muhammed Koya,
Kattampalli House, Agam B

Youms aged 31 yeals S/o ‘Abdulla, Mariyathoda House



N3 i
Agatti.

3.  K.M. Shahida, aged 40 yeaéf's;'D/o, Kasmi, Kuttiyam
: Mukriyoda House, Agatti.

4. K.M. Amina, aged 46 years} D/o Abdul Rahman
Kuttiyam Mukriyoda House: Agatt1 Applicants

(By Advocate: Sri K.B. Gangesh)‘:‘é

Versus

1. The Administrator,

Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. '

2. Director of Health Sex"‘"vice_é';; L
Directorate of Health Services, -

‘Kavaratti — 682 555.

3. Medical Officer in charge ¢4 ”“3‘1-?
Community Health Centre, Agattl 682 553.

4, Medical Officer in Charge, Ra_]l\/ Gandhl Spec1a11ty Hospital,

Agatti — 682 553. iy A j"c;,
5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553. Respondents
CWees, '

(By Advocate: Sri S. Radhakfis‘h’nah)

83. OA 791/2013 BREC N

Fareeda Beegum M.1., Meppada lllam,

Agatti Island. . o Applicant /

S

(By Advocate: Sri K.B. Gangesh)
Versus

l. The Administrator,

Administration of the Union Terrltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, it /7"
Department of Panchayats;
Administration of Union Ferr1t0ry of Lakshadweep,
Kavaratti — 682 554.
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3. Project Manager, Desxccated Coconut Powder Unit,
l.akshadweep Development Corporatlon Ltd,,
Agatti, Kavaratti — 682 55450

J.

4, The Deputy Director (Admn ) Lakshadweep Development

Coxporatlon Kavaratti — 682 554

l,_. N
! A

5. Village (Dweep) Panehayat,l «,,‘," .
Agatti Island, represented, by its Executlve Officer,
682 553, i

R A
dapgac L
LN '

(By Advocate: Sri S. Radhalo'ishn»e‘i;ﬁﬁ)r : l,

84, QA 82212013

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,
Vallyaptua Jouse, Kilthan IslandP@l: -
U.T. of Lakshadweep.

tqi’:t o

(By Advocate: Sri P.V. Mohanan) Z: i

bool

© Versus

: NN
I. . The Administrator, n e
+ UT of Lakshadweep, -
Kavaratti-682 555. 1
. : l:f; ’
2. Director of Panchayat, |

Department of Panchayat, -
Administration of UT of Lakfshadweep,
Kavaratti — 682 555.

| 3 3) . The Principal, Govennment ngher Secondaly School,

Kilthan Island - 682 556.
( By Advecals Ra.éﬂa‘(ms{\w\)
85.. QA 880/2013 _ )

Muthukoyd N.P
Nalakapura, Kiltan Island i ©
Umon Territory ofLakshadweep 682 558

(By Ad\/ocate: Mr.Shabu Sreedharan) 7
Versus
. Union Territory of Lakshédweep represented

by the Administrator . o
Kavaratti Island — 682 555' of

Respondents

Applicant

Respondents '

Applicant



2. Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 5554+

’Ihe Senior Admlmstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555

[O%)

4. The Principal
Government  Senior Secondary School
District Panchayat, Kiltan Is|and -
Union Temtory of Lakshadweep 682 558 Respondents

(By Advoeate Mr.S. Radhakrlshnan)

86.  OA 8982013 .ﬁ: ,ef_.;

K.C.Abdul Khader :

Kulikaraya Chetta House ‘*i";*fm

Chetlat Island i '

Union Territory of Lakshadweep~ 682 554 Applicant

Ll g o

(By Advocate: M .Shabu Sleedharan)
AT

Versus

l. Union Territory of L akshadweep represented
by the Admmlqtratox ey
Kavaratti Island - 682,555,{

. S 3ok

2. The Director of Panchayath .

Union Territory of LakshadWeep

Kavaratti [sland — 682 355

3. The .Semor'Admin_istrativeéOfﬁcer
Education (District Panchayath)
Union Territory of L akshadweep .
Kavaratti Island — 682 555 ,.
T EA (g
4. The PrmCJpal R :
Government Senior Secondary“fSchool
District Panchayat, Chetlat ‘Island .
Union Territory of L akshadweep 682 554 Respondents

(B}’ Advocate; Mr.S. Radhaknshnan) P e




87.

Kadeeja C.P

QA 904/2013

Cheriyapurakad 2

Kalpeni Island {l‘ Applicant
(By Advocate: Mr.K.B. Gangesh)

.

1. The Administrator o

Administration of the Umon Terrltory of Lakshadweep

Kavaratti — 682555 .
2. Sub Divisional Officer S

Office of Sub Divisional Ofﬁcer

Kalpeni [sland - 682 554 - |
3. The Director (Rural development)

Department of Rural Development

Administration of the Union Territory

of L akshadweep, Kavarattl — 682555 Respondents
(By Advocate: Mr.S.Radhakris.h.n‘an)f .
88. QA 905/2013
l. Abdul Khader C. S

- Chekkiriyammada -House
. Agatti Island |

2. Bugar Jamhar TP

Theklapura House PR

Agatti Island E Applicants

(By Advocate: Mr.K.B.Gangeé_Hj

1.

Versus %, ")

. T
‘ ¥ :

The Administrator

Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths
Department of Panchayaths
Administration of the Union Terrltory of Lakshadweep
Kavaratti Island — 682 555 hr
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89.

1.

(By Advocate: Mr.K.B.Gange:sh).:

Project Manager

i‘ﬁ;g, St
i

Desiccated Coconut Powder Umt

Lakshadweep Developrnent Corporatlon Limited
Agatti, Kavaratti — 682 555

The Deputy Director ( %dmn)

Lakshadweep Development Corporatlon

Kavaratti — 682 555 ;:vg‘ ‘

Village (Dweep) Panclréyeth R

Agatti Island represented by’ 1ts |
Executive Officer - 68-2-5' 53

o ,;||4,,l

(By Advocate: Mr.S. Radhakrlshnan)

OA 939/2013

SafiyullahK.C. =~ |

Kuttiyachada House |

Kalpeni Island

Saifulla M.1
Melaillam House

Kalpeni Island

Kunhikoya M.V

Mathil Valiyammada House

Kalpeni Island

Kidave K.O
Kakkachiyoda House
Kalpeni House

Versus ¢

The Administrator

Administration of the Ufnioﬁ‘f Territory of Lakshadweep
Kavaratti Island — 682*;555' o

Director of Panchayath-é
Department of Panchayaths
Administration of the Umon T emtory of Lakshadweep

{.A

Kavaratti Island ~ 682 555

i
‘4

Lakshadweep Building Development Board

‘:511,;

Union Territory of Lakshadweep

Kavaratti represented by its Secretary — 682 555

r
|
b
i

Respondents

Applicants



The Technical Officer

Lakshadweep Building Ijevelopment Board

: RUE:

Kalpeni Island - 682 553

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682553 .

(By Advocate: Mr.S.Radhakrishnan)

90.

l.

QA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House
Androth Island
Mohammed Ubaidulla
Chodath House
Androth Island

Mohammed Fathahulla |
Karachetta House

Androth Island i .

(By Advocate: Mn‘.K.B.Ganges})). :

Versus. * -

The Administrator

Administration of the Urlion Territory of Lakshadweep

Kavaratti Island — 682 555 - .

Director of Panchayaths|
Department of Panchayaths
Administration of the Umon Territory of Lakshadweep

Kavaratti Island — 682 555

Lakshadweep Building Develobment Board

Union Territory of Lakshadweep

Kavaratti represented by its Secretary - 682 555

I

The Technical Officer , :

l.akshadweep Building Development Board

Androth Island - 682 554

1
‘
I
,|,
.

i
r

\

- Respondents

Applicants
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Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S Radhakrishnan)

91.

1.

QA 952/2013

Abdul Salam N.P
Casual Labourer
Power House, Kalpeni ,
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer . |

Power House, Kalpeni: ;

Residing at ChakakeeliHouse

Kalpeni, Union Territory of Lakshadweep

P.Mohammed
Casual Labourer ISRy

Power House, Kalpeni -

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni el

(By Advocate: Mr.Hariraj M.R)

V'ersus
Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Dethi - 110 001

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Er’lginleer
Department of Electricity |
Kavarattl Union Territory of Lakshadweep

i

Respondents

Applicants



4. Junior Engineer,

Electrical Section, Kalpeni

Union Territory of Lakshadweep ~ Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA 1100/2013

AbduliKhad_er C.p
Chandipura, Kavaratti _ ‘
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath :

Administration of Union Temtory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93.  OA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpem
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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FFareeda Beegum P.V N
Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni
Pentamveli House

: Kalpem Island

Union Territory of Lakshadweep o Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator .
Union Territory of Lakshadweep |
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath |

Administration of Union Territory of‘Lakshadweep
Kavaratti — 682 555

Agricultural Officer -
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath . :
Kavaratti — 682 555 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House

KCalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

The Umon of India
Represemcd by the Secnetary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep’,
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section - ' ,
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the foll'owing common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.JK.Basheer, Member (J)

Applicants in this bunch. of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days .and re-engaged éfter a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number. of other‘s;, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual

_employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for yeafs_ together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on complelion of the period ol‘engaéemem,

the prayer is for issucf\c} dircction Lo rc-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various dbepartments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
‘Division Bench of thé Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that gbing by the
dictum laid down in a catena of decisions of the Apex Court as well as that.
of various High C‘ourts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

l. Seéretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others V. State o/ Bihar and Others -
(2010)4 SCC 179. .

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T. Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. Slate"q/'/(era/a -2012 (1) KHC 397.

7. Siate of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212, 266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applican'ts in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 yelars whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applica'nts in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

g. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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' nés been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
-must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approziched the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair bpportunity to
- compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have contirtued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the prihciples settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the tApex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

 held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and‘ they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h_i:iid that initial appointments of the appellants were made in gross
violatiorvij. of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the ApeX Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.
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13. In Nanjundappa (Supra), the Apex Court had held thus:-

“[f the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appoiniment in defiance of rules or it may.
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other .
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15.  But one disturbing feature that has been noticed in this bunch of
cases is that the  authorities concémed, be it the Lakshadweep
Administration or the Villége (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had cofnpleted 10
years of service as indicated in Para 33 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one scheme 6r the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departmé;n_ts_% under them. It has been noticed that in some of the
departmehts, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least. |

Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applica’nts ‘fihave been engaged by Village (Dweep) Panchayats or District
Pancha;ya;t,k fhe main contention raised by the learned counsel for the
Administration is that this_Tribﬁnal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

'19‘ In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and thefLékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union- of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.

Grant-in-Aid was provided to meet the additional expenditure ‘an

Society used to manage the ‘Scheme. Later, Island Councils were brough"t‘

into existence as per Island Council Act. Still later, the Councilvs' ‘were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to -Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other‘ directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
schethe.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(a’) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The D1v1310n Bench of the ngh Court while allowing the Writ

Petition ﬁled by the Administration noticed that another Bench of this



Tribunal in Original Appllcauons No. 1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers holding thus -

21,
Court in O.P.No0.28776/2001.

?

"We have carefully perbfsed the pleadings and other materials on

record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the respective Island Council might have with or

without proper authority from the Councils issued what are
purported 1o be appoiniment orders and the subsequent service
certificates. We have'good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence 1o show that they
were appointed against any posts sanctioned or approved bv the
Lakshadweep Administration................

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.................

Neither the Panchayat authorities (resporzdents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matier of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration (o
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff' against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also vdism‘issed by a common order following the

decision mentioned supra., This order was also confirmed by the High

Court in O.P.N0,35164/2001.

K
[



. 13\

22.  After referring to the above 0f_de__rs, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not

“have jurisdiction to frame scheme for absorption of casual employées in

the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to . Lakshadweep Admmzstratlon to adopt the

Department of Personnel & Tramzng Casual Labour (Grant of
Temporary Status & Regularzzatzon) Scheme 1993 and prescribe it

prospectively to the Panchayats for grantmg temporary status to

casual labourers. The direction given to the Panchayat not (o effect
any appointments till “the Lakshadweep Administration frames
Scheme, s illegal and do not /a/l w1t/1m the jurisdiction of the

Tribunal. Further direction given 1o the Panchayat that no casual

workers would be retrenched on the facg of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA4 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats hé}vg issued orders of appointment of
casual labourers. It is fairly conced'ed by the learned counsel for the
applicants that such orders could havé been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chai‘r'persons and not by the Executive
Officers.

24.  There is yet another aspect ofthe matter. In the course of hcarmg of
the cases, it was submitted by leamed counsel for the applicants in some
cases that different political pames are in. power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats More 1mportantly, fresh engagements are

being made  on pO‘lltICdIv basis - and  some of  the

disengagements/retrenchments also have political colours.
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25. In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared, through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create‘ any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our altention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the  various' works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary scheme etc. .
For this purpose,. the Panchayats can engage workers and therefore
necessarily the Panchayéts have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
goaing by the decision in Naderkoya (SL.lpra)S this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days ‘in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The tearned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to

continue in service, albeit on casual basis. It is true that the applicants in

‘all these cases, whether in the category of Panchayat or non-Panchayat,

have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years‘or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passéd:-

“9.  Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed: in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which_require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual /abourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour

service, with or without the artificial break. “These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
inducted under s,oec:flc schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than thosé who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.



135
(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above. '

11.  Of the above, disengagement of the existing casual labourers
-and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
“tasual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/wng them a notice of two
weeks before disengagement.

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition oniy
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Depértmehts have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, sjome attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were seught to be disengaged. Understandably,‘t“all these
employees who faced the threat of disengagement have approaehed this
Trxbunal and those Orlgmal Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has‘.been
noticed already that there is nothing on record to show that the applicants -
had been engaged against any sanctioned posts or that théy were so
engaged after undergoing regular selection process. In our view, the
Administration has been lérgely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicanté on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the

mainland also. The predicament of the islanders is Qndex‘standable.

‘However, going by the catena of decisions referred to above, it cannot be

held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual Jabourers even if they have continued in service

for a large number of years.

33, But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in ége and other essential qualifications to the extent

possible when fresh recruitments are'being made. It shall be ensured by the |
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees. who have been toiling
for years together on casual.bzbasis, with utmost:compassion, and give. them
the benefit of relaxation in age, educational qualifications etc, while ‘making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will-be open to the applicants to approach appropriate
Judicial forum for redressal of their grievances. These Original Apphcanons

are, therefore, dismissed. ‘ \ ¢

37.  The interim orders in force as on today shall remain extended till
April 4,2014, / ' ‘
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